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LEGISLATIVE ASSEMBLY. 

Thursday, 10th March, 1938. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Mr. John Swithin Harvey Shattock, :\f.L.A. (Government of India, 
Nominated Official). . 

RTARRED QVESTIONS AND ANSWER-S. 

(a) ~ ANSWERS. 

R-EVISED IXSTRUMENT OF ACCESSION. 

737. *JIr. T. S. AviDasblUngam Ohettiar: Will the Honourable the 
Law Member state: 

(a) whether the revised Instrument of Instructions has been issued 
to t.he Princes; 

(b) what is the nat.ure of the changes made in the revised instru-
ment of instructions; and 

(c) whether any of the States have accepted it; if so, what is the 
percentage of the states which have accepted it? 

The Honourable Sir James Grigg: Sir, I apologise to the House for 
taking upon IPyself yet another portfolio. I presume that the Honourable 
Member has in mind the Instrument of Accession since he speaks of 
8'Cceptance by States and not the Instrument of Instructions. As stated 
in the Honourable t,he Law Member's reply on the 7th February, 1938, 
to the short notice qnestion of Mr. K. Sllnthanam the final revision of 
the Instrument of Accer-sion is still under consideration. The reply to 
part (a), is, therefore, in the negative and parts (b) and (c) do not arise. 

With your permission. Sir, I should, however. like to take this oppor-
tunity to make as full H ~  a'S possible as to the stage which has 
been reached regarding the possible accession of Indian States to the 
Federation and the facts and considerations ~  govern the conduct of 
negotiations with Rulers for this purpose. Fm' this is a matter on 
which Honourable Members have by the questions put from time to time 
shown considerahle and not unnatural interest. 

According to the provisions of the Government of India Act, 1935, the 
Federatiop of India can be established only if the requisite number of 
Rulers of States, as laid down in the Act, accede by executing Instruments 
of Accession which His Majesty arcepts, and after each House of Parlia-
ment has presented an ad<1res8 to His Majesty praying him to declare by 

( 1665 ) ... 
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proclamation that there shall be united in a Federation of India the 
Governors' Provinces and t.he acceding Indian States. It will then be 
lawful tor His Majesty to make the Proclamation establishing the Fed-erll'-
tion in which the Chief Commissioners' Provinces will also be included. 

Parliament has no authority to legislate for Indian States and their 
Rulers are, therefore, given by the Act the option either to enter the 
F'ederation or to remain aloof. Accordingly, in August 1936, enquiries 
were made frOUl the Rulers of States as to their attitude towards Federa-

~  and, in the ensuing months representatives of His Excellency the 
Viceroy toured the States and held discussions with Rulers and their 
Ministers on many points of difficulty or uncertainty with a view to 
dispelling possible misapprehensions and clarifying the issues involved. 
Replies to those enquiries have been received from praetically all the 
States. These replies, which relate to the terms and conditions of the 
States' a'Ccession, including the question of the administrative machinery 
for giving effect in f.ederated States to laws of the Federal Legislature 
in respect of matters accepted by tile States as federal, involve important 
and difficult issues. They are now under active consideration. Under the 
Act the terms of accession depend upon His Majesty and the Ruler of 
the State concerned, and the preliminaries to the negotiation thereof are, 
therefore, being conducted under the direct orders of His Excellency the 
Crown Representative, in close and confidential consultation, throughout, 
with the Government of India "ith a view to safeguarding the interests 
of British India. But in the interests of these negotiations themselves 
their conduct must be confidential and this necessarily precludes any 
public announcement at this stage regarding the substance of the matters 
under considel'ation ·or under discussion with States or any statement, 
except in the most general terms, of the progress made towards Federa-
tion, the early achievement ~ which represents the considered policy 
both of His Majesty's Government and of the Government of India. 

lIr. lIanu Subedar: HB'S the Draftsman who has been specially 
brought out for this purpose' of revising the Instrument of Accession sub-
mitted his report? Is he still in India? 

The Honourable Sir .Tames Grigg: I can answer the second part in the 
negative. As re!Zards the first part, I require notice. 

lIr. T. S. AvinaBbilingam Chettiar: When do the Government expect 
to finish the consideration? 

The Honourable Sir .Tamea Grigg: I do not think I can add anything t.o 
the stB'tement t.hat I have just now read out. 

WORKING OF TRB RlaoENT CoMPANIBS LAW. 

738. *1Ir. T. S. AviDasbtJjngam Chettiar: Will the Honourable the 
Law Member sta.te: 

(a) whether he has received any representations about the working 
of the companies law BS recently made by the Assembly; . 

(b) whethe! attempts have ?een made .it;'-some places successfully 
to CIrcumvent the stringent provlslons in the Act; and 
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(c) whether Government are oontemplating any amendments to the 
Aot to make it knave-proof? 

JIr. B. Dow: Sir, with your permission I shall reply to the question 
8S it ooncerns my Department. 

(a) Representations have been received fromfune to time for further 
amendment of the Indian Companies Act, 1913,. in order to reotify o-ertain 
i,nconsistenoies which have crept into the Act in the process of its amend-
ment in 1936 or to meet oertain practical difficulties whioh ar6 anticipated 
in oonneotion with the working ofi the amended Act. 

(b) Government haye no information. 

(c) The Honourable Member is aware that an amending Bill has been 
passed into law during the course of the eUl'l'snt Session. Government 
do not propose to undertake further  amendments until the Act as amended 
has been worked for a reasonable time. 

JIr. Sami Vencatachelam Chet.ty: Are the Government aware that 
employee's deposits lying with thes"e companies are now being separated 
and invested as required under the new Ad? 

JIr. B. Dow: No, Sir. r am not aware of tha.t. But it the Honourable 
Member wishes to ask a question on the subject and will set one down, 
I will investigate the matter. 

POST OF ENTOMOLOGIST OFFERED BY Sm BRYCE BURT TO A CAMBRIDGE 
LECTUBEB.. 

739. *Kr. O. B •• uthurang& Kud8li&r: (a) Will the Secretary for 
Education, Health and Lands please state whether it is a faot that an 
offer of an appointment was made by Sir Bryce Burt, the Vice-Chairman 
of the Imperial Council of Agricultural Research when he was in England 
last, 00 a certain Cambridge lecturer in connection with the post of Ento-
mologist under the Council, and if so, on whose authority it was made? 

(b) What was the salary the lecturer was getting there and what was 
the salary fixed for him in the new post? 

(c) Is it a fact that he made the offer in consultation with Sir James 
Grigg, who was then in England, and if so, what WIllS the status of Sir 
James, who was on leave? Had he any authority at the time to commit 
the Government of ~  to any expenditure? 

(d) Is it a fact that the offer was made without securing the approval 
of the Member in charge of the Department concerned, the Imperial 
Council of Agricultural Research, and if so, was it not a violation of the 
practice of the Department under which appointments of this kind had 
to be sanctioned by the Member? 

(e) Did this question form the subject matter of discussion of an ad-
journment motion in the Counoil of State? 

(f) Was this question discussed at the last meeting of the Governing 
Body of the Imperial Council of Agricultural Research and, if so, what 
decision was reached? 

A 2 
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(g) Is it a fact that the Ministers from Provinces present ~ th. 
m",eting of the Governing Body referred to, did take strong exceptIon to 
the unauthorised conduct of the Vice· Chairman and ~  the offer 
of appointment? 

Sir Girja Shub• BaJpai: (a) No. 

(b), (c) and (d). D9 not arise. 

(e) No. 
(f) and (g). ~  proceedings of the Governing Body Of'toe Imperial 

Oouncil of Agricultural Research are confidential. 

INCREASE IN THE PmCE OF PETROL. 

740. *1Ir. T. S. AviDuhiltngam Ohet\iar: Will the Commerce Secretary 
state: 

(8) whether the price of petrol was much cheaper some months. 
back, and whether, since then, it has increased; 

(b) whether Government are aware that the increase is due to a. 
combine. of the various companies and the consequent crea-
tion of a monopoly; and 

(c) whether Government have considered the advisability of 
regulating the price of petrol since a monopoly has been 
created? 

1Ir. II. Dow: (a), (b) and (c). No. 

1Ir. K. Ahmed: Is it a fact that the price of petrol is cheaper in some 
places and dearer in some other places? In Calcutta .it varies from Rs. 1-M) 
to Rs. 1-2-0. liD some other places'it varies from Rs. 1-9-0 to Rs. 1-6-O?' 
What is the reason for this variation? 

1Ir. II. Dow: Sir, the Honourable Member is rather like the honey-
freighted bee. He is more anxious to disburden himself of his stores of 
information, than to make use of the present opportunity of adding to 
them. The Honourable Member's question, I may say, does not specify 
any particular place. The price of petrol varies from place to place. I 
have taken the trouble to get a statement of the price of petrol in some 
of the principal centres in TmHa-in Calcutta, in ~  in' Lanore, etc.-
and I find that the price of petrol, in recent months, has not gone up, 
but has gone down. H the Honourable Member wants informat.ion about 
any particular place, and will specify it, I shall be very glad to make 
enquiries. 

1Ir. K. Ahmed: In view of the fact that the Honourable Member while 
comparing me to a honey bee has treated me ~ a wasp and the accuracy 
of the figures he has mentioned will not satisfy the House. may I tell him 
tliat the price of petrol is 15 as. in Bombay while it is Rs. 1-2-0 in Calcutta, 
Rs. 1-9-0 in Delhi and only Is. 2d. in London? Why is the price so dis-
proportionate in view of the fact that the cost of production is only 14. 6p'. 
ner gallon and the extortion of this hi!!'h price amounts to committing 
da'Coity arid pilfering the public and exploiting the country? 
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](r. Prel!ident (Ti:1 H.onourable Sir Abdur Rahim): I think it is more a 
"peech than a questi0'?t., 

1Ir. T. S. Avinubilingam Chettiar: Do the Government mean to say 
that the price of petrol has not increased, say in Delhi? 

lIr. B. Dow: I am afraid I am not aware. 

')[r. Lalchand l{avalrai: What about Karachi? 

1Ir. B. Dow: As regards Karachi I have made inquiries but have not 
:yet received the information. 

1Ir. X. Ahmed: In view of the fact tha.t the Honourable Member has 
his own motor car and pays Rs. 1-9-0 a gallon, how can he not know the 
price of petrol in Delhi? 

Xr. President (The Honourable Sir Abdur Rahim): Order, order. 

JIr .• anu Subedar: With regard to the answer t.o part (c), may I ask 
whether Government have considered their position and their legal powers 
as to whether they can regulate a monopoly if the charges by the petrol 
companies were further increased? 

1Ir. B. Dow: The answer to part (c) is 'No'. 

Mr. T. S. A.,.tnybtJjngam Chetliar: Are the Government satisfied that 
there is no virtual monopoly created by the agreement come to hetween 
the vSTious companies dealing in petrol? 

Mr. B. Dow: The Honourable Member is asking me for an expression of 
-opinion. 

Mr. T. S. Av1Du'dUngam Chettiar: I want to know as a matter !)f fact 
a monopoly has been the result of this combination: I do not, want the 
Honourahle Member's opinion. 

1Ir. B. Dow: The extent to which a monopoly exists in this matter is 
a matter of opinion. 

Dr. P. If. Banerjea: Are the Government prepared to eonsider the advis-
ability with regard to clause (c) of the question? • , 
tIr. B. Dow: No. 

Sardar Sant Singh: May I know if it is a fact that questions have been 
asked in this House since 1931 up till today for the last seven years, that 
there has been a combination of all the companies selling petrol in India 
and the prices have been artifically raised, while the cost of the production 
of petrol is only 1a. 6p. a gallon at Karachi and Bombay? Will Govern-
ment be pleased to make inquiries into the combination and break it? 

Kr. B. Dow: I am not aware of the questioLs which have been asked 
in this House on this subject from 1931 onwards: I am quite prepared to 
tlloke it from the HonourRble Member that there have been a large number 
of questions. 
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Mr. M. S. Alley: In view of the reply which t¥ Honourable Member 
has given to parts (b) and (c), does he mean to Sft{ t.hat no' monopoly has 
been ereaten? The question l'efers to Ii ~  

Mr. B. Dow: Part (a) refers to au increase in the price of petrol, which 
I submitted, had not taken place. Part (h) asks whether in view of that 
increase (which has not. taken place) Government are aware of the creation 
of a monopol;v. I submit that .  .  .  .  . 

Dr. Sir Ziauddin Ahmad: Will trovernment inform the House whether 
prices in t.he same locality have increased or diminished on account of 
external competition or internal conditions? 

tOther Honourable ~  also got up). 

Mr. B. Dow: Sir, I cannot answer three questions at once. If I am 
required to do HO, I Can only reply that the answer is in the plural. 

Mr. President (The Honourable Sir Abdur Rahim): Honourable Members 
must realise that it is not possible for any Government Member to anSwer 
three or four Honourable Members' questions at the same time. The last 
question has been put by Dr. Sir Ziauddin. 

Mr. B. Dow: I believe the price varies from time to time largely lIS a 
result of external competition. 

Sal'dar Sut Singh: Is -there any competition in India? 

Ilr. B. Dow: From time to time there certainly has been competition. 

Sardar Sut SlnIh: And when the competition is eliminated, is it a 
fact that the prices are raised by this combination? 

Mr. B.Dow: I should think it very likely. 

Sardar Sut Singh: What steps did the Government take to prevent 
these large profits being made on account of monopoly? 

Mr. B. Dow: Government have taken no steps in that partic';llar 
matter. 

Sardar Sant Singh: Do the Government propose to take a.uy step.? 

JIr. Presideat (The Honourable Sir Abdur Rahim): You cannot put any 
further questions. 

llaulana Z&far All Khan: Is it a fact that there has been a combinatic:m 
on the part of the various petrol companies or not? 

Mr. B. Dow: I believe that collaboration between companies is a faci 
and a very well-known fact. .  . .' 

Kaulana Zafar All Khan: Do the Government recognise the principle-
of combination the result of which is IlCtually a monopoly? 
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IIr. President (The Honourable Sir Abdur Rahim): That is a matter of 
argument. ", 

Ill. llanu Subedar: Will Government state their polic;v with l't:gard to 
oppressive monopolies and take this House into their ~  

Ill. B-. Dow: I am certainly not prepared to give an answer to a generaf. 
question of that kind by way of an answer to a supplementary question.-

INTAXE OF CoTTON BY JAPAN AND IMPORTS OF JAPANESE GOODS INTO INDU.-

74l. "'Ill. T. S. AviDasbmngam Ohett1ar: Will the Comrderce Secre-
tary state: . 

(a) whether the intake of cotton b;v Japan in this financial year has 
been less than what she should take under the Indo-British 
Trade Agreement; if so, by how much; 

(b) whether the imports of Japanese goods into India are more than 
stipulated for in the Agreement; if so, by how much; and 

(c) whether Government have taken any steps to see 
Agreement is kept up by Japanese by taking the 
amount of cotton? 

that the 
requisite 

1Ir. B. Dow: Since there is no Indo-British Trade Agreement having 
any relevance ~  to t!tis question, I assume that the Honourable 
Member intends to refer to the "Protocol regarding Commercial Relations 
between India and Japan". On that assumption the answers are as 
follows: 

(a) The Protocol provides for the regulation of the annual imports into 
India of! Japanese cotton piece-goods according to the annual  takings by 
Japan of Indian cotton. For this purpose a "cotton year" means a year 
beginning on the 1st day of January whilst a "cotton piece-goodlO year" 
me8'IlS a year beginning on the 1st day of April. Exports of raw cotton 
from India to Japan during the year 1937 amounted to 1,948,937 hales 
against the basic quota of 1 million bales provided for by Article 3 of the 
Protocol. There is ~  no breach of the Protocol. 

(b) No, Sir. The Honourable Member's attention is, however, invited 
to the statement published in the Indian Trade Journa.l of the 24th Feb-
~  1938, copies of which are in the Library. It will be observed there-
from that in respect of, the categories bleached (white) and coloured printed 
cotton goods the maximum quantity to be sent by Japan under Article 7 (2) 
of the Protocol has been exceeded during the first haH of the eot-ton piece-
goods year 1937-38. Such excess will in accordance with the terms of 
Article 5 (b) of the Protocol be deducted from the allotment for the cate-
gories in question during the second half-year. 

(c) Does not arise. 

Kr. Jl8.nu Subedar: With regard to part ,c), will the Honourable 
Member tell this House whether an.'" reply has been received to the repre-
sentation made by the Government of India to His Majesty's Goyernment 
about the difficulty created in connection with the exchange pennit of 
cotton which is the subject matter of the question in part (a)? 
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Mr. 11. Dow: I am afraiJ I cannot see the relevancy of the Honour-
able Member's supplementary question. It does VOt seem to me to arise 
at all. 

Mr. J[a.nu Subedar: May I submit, Sir, that Japan had agreed to 
take a certain amount of cotton, and the Japanese Government created 
certain difficulties in regard to exchange permits. The Indian. GoV'ern-
ment has taken this into account, and they made Ii representation to His 
Majesty's Government some time ago, and I am only asking whether 
any reply has been received? 

," 
Mr. 11. Dow: ,The Honourable Member's premises are entirely incor-

rect. He stated that Japan had agreed to take a certain amount of 
cotton,' but Japan has ne,-er agreed to buy even a single bale of cotton 
under this agreement. 

Mr. T. S. AvmaMiJingam Chettiar: May I know, Sir, whether in inter-
preting the agreement, the excess of the bisic quota in one year is credited 
to the next year for the purpose of calculating the import? 

Mr. 11. Dow: I can only refer the Honourable !l.Iember to the terms of 
the Protocol, a copy of which is in his possession. 

Mr. T. S. AviDaabiJingam CJhettiar: Mav I know whether the excess 
of the export of cotton to Japan in one ~  before the basic quota will 
be taken into account for calculating the import in the next year also? 

Mr. 11. Dow: There are certain provisions for a carryover, and the 
Honourable Member will find them set out in the Protocol. 

CnrcaOlU PLANTATION AND POPU'LABISATION OF Q11I:NI:NlI:. 

'742. *Setb. GoviDd Das: Will the ~ for Education, Health and 
"Lands be pleased to state: 

(a) the total quantity of cinchona produced in India this year and 
in last year (separatel;y); , 

(b) the provinces in which cinchona plantation has been newly ex-
perimented during the last two years; 

(c) the acreage that has been brought under cinchona ~  in 
the respective provinces; 

(d) if Government have considered whether the production of 
quinine could be increased in order to make the country 
self-sufficient for her wants of quinine in another decade; 

(e) the action Government have taken in this regard; 

(f) whether Government propose leaying the control and propa-
ganda of popularising quinine in various provinees to the 
Provincial Governments with (I view to economising the 
expenditure on this head; and . 

(g) if not, the reasons of Go,'ernment therefor? 

SIr GiI1a Shankar Bajpal: (a,) A statement giving the information avail-
able is laid on the table. 
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(b )Bo far as the Government of India are aware no Provinces other 
than Bengal and Madras fave any cinchona plantation. The Government 
of Assam are understood ~  be making some experiments. 

(c) Information regarding Madras and Bengal only is available and is 
contained in the statement I am laying on the table in reply to part (a). 

(d) and (e). At the request of the Government of India the Imperial 
Council of Agricultural Research are conducting an enquiry into the pos-
'8ibility of extending cinchona production in India. 

(f) and (g). PropagandBj for popula.rising the llse of qwmne in 
various provinces has,  ever since the inception of the ~  reforms, 
been the concern of ;Provincial Governments. 

Statement ,howing d,e production of Oinchona Prod"ctl and the Acreage under 
Oiru:/wna in /r,dia. 

Quantity of cinchona products 

Name of producing 'Acreage 
produced. 

Government. under 
Quinine I Cinchona Remarks. 

cinchona. Totaquina. 
salts. febrifuge. 

~ Government of India . * .. 4,568 * The Govern· 
ment of In:<:Iia 
plant a  t ion II 
ha,'e lapsed to 
the Govern· 

~ 

from lst April 
1937. 

Government of Bengal 2,762 49,935 27,219 .. 
Oovern.ment of Madras 1,949 16,0721 3,348 5,983 

(The figures for the Government of India and the Government of Bengal are for the 
year 1936·37 and those for Madras for the VE'ar ~~  these being the latest figurel! 
__ Iable.) 

CoMPETITION BETWEEN BBrrIsx AND INDIAN COMPANIES CARRYING Hu 
Pn.GBJ)(S, 

748. *Seth GoviDd Das: Will the Secretary for Commerce be pleased to 
state : 

(a) 

(b) 

(c) 

whether Government are aware of a rate war started by the 
Mogul line in the carrying of pilgrims ft'om Karachi to 
Jeddah; 

whether Go\'ernment are aware that the rate war was started 
by the Mogul line shippers because the Scindia Steam Navi· 
gation Company berthed their steamers in that trade; 

whether Government had welcOJned the advent of an Indian 
shipping company for t.he pilgrim traffic ~  Karachi and 
Jeddab; 
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(d) whether Government have taken, or propose to take. any steps 
to stop the rate war; 

f 
Ie) whether Indian shipping concerns c;."er .:!arried pilgrims from 

India to J eddah in the past; and 

(f) the attitude of Government in this matter and whether the 
Honourable Member proposes to make a statement in the 
matter? 

Sir GirJa Shankar Bajpai: (a), (b). (c). (d) and (f). The attention or 
the Honourable :Member is invited to the replies given by me to starred 
questions Nos. 350 and 505 on the 17th and ~  February, 1998, respect-
ively, and the ~  arising out of those questions. 

(e) Probably. 

Ill. Manu Subeda.r: Mav I know. Sir whether there has been any pre-
cedent when the Government of India ~  intervened by way of concilia-
tion when thet'e was a rate war between shipping companies in India? 

Sir GirJa Shaub' BaJpai: I believe that is so, but if my Honourable 
friend wants details. he had better address the question t.o the Honour-
able the Commerce Secretary. 

JIr. Kanu Subeda.r: If that is so, why. on this occasion. the Govern-
ment of India did not take such a Rtep? 

Sir Girja Shankar Bajpai: For the very simple reason that the condi-
tions which existed in the earlier cases do not exist now. 

Jlaulana Shaukat Ali: I do bope that the Government of India will 
not take such action as will lead to fighting, because we have had experi-
ence of Zanzibar. and we do want Jeddah also to become a cock-pit 
for fighting. 

1Ir. Bhulabhai J. Desai: Do I understand that the intensity of the 
competition has not reached such a dangerous condition? 

Sir Girja Shankar Bajpai: 'xo, Sir, when I answered the earlier 
supplementary question, I stated that action of a conciliatory character 
was taken by the Government of India when approached by one of the. 
parties concerned, and in this particular case the Government of India 
have not been approached by the party concerned. 

111'. Bhulabhai J. Desai: Do I understand that the Government will 

look on even if the competition reaches a dangerous state? 

Sir Girja Shankar Bajpai: The Government of India expect that, if 
such a stage is reached. the shipping companies concerned will approach 
them. 
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Kr. Bhulabhai I. DeIai: Supposing none of the shipping companies 
approach the Government. are the Government of India going to remain. 
neutral  or adopt an indifferent attitude in thiR matter? 

Sir Girl& Shankar B&lp&1: I think my friend will agree that where the 
interest is primarily that of the companies concerned. it is for the com-
pames to make a. move in t.he matter. 

MEASURES FOR RELIEF OF CuLTlVA.TORS. 

744. *Seth GoviDd Das: Will the Secretary for Commerce please-
state: 

(a) whether Government's attention has been drawn to the recom-
mendations of the Indian Central Cotton Committee with 
special regard to the relief measurf'S suggested in the interest 
of the cultivators; 

tb) whether Government have taken any action on the recommend-
ations, such as reduction of railway freights, ginning and-. 
pressing charges, etc.; and 

(c) whether Government are aware of the fear of cultivators that the 
low cotton prices will further encourage the British intereste 
to pitch their demands high in the renewed endeavour for· 
reaching an Indo-British trade agreement? 

Mr. E. Dow: (a) Yes. Sir. 

(b) With regard to reduction of railway freights, the Honourable 
Member's attention is invited to the reply returned by the Railway Board 
to the East India Cotton Association. Bombay, on the 24th December, 
1987, copies of which are in the Library. Matters regarding reduction-
of ginning and pressing charges are not the concern of the Governor Gene-
ral in Council and the Government of India have not been addressed in. 
respect of these. 

(c) Government have seen this Ruggestion made m newspaper arti-
cles. 

Kr. K. Santhanam: With refel'ence to the reply to part (c) of the 
question, may I know whether the Government of India. will take steps to· 
promote the control of cotton cultivation as in the case of tea control? 

Kr. E. Dow: No, Sir. 

Kr. K. Sauthanam: May I know why? 

Kr. B. Dow: The conditions. 1\8 Honourable ~  opposite realise· 
all well as anyone else, are entirely dissimilar. 

Kr. K. Santhanam: May I know whether the cultivators of cotton do· 
not deserve the same amount of sympathy as ~  cultivatorS of tea? 

Mr. Preltdent (The Honourable Bir Abdur Rahim): That is a matter-
of argument. 
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JIr. Jlana Sabedar: Is it true that. Lancashire is asking for better 
conditions and pitching their demands high in reaching an Indo-Britiflh 
_greement? 

Jlr. B. Dow: It hardly seems to me to a.riSe out of this question. 

Mr. Jlana Subedar: The Honourable Member stated in his reply that 
it is stated in the newspapera, but I am asking on the floor of the House 
whether it is a faet that British interests are pitching their demands 
high. The Honourable :Member is bound to have facts. 

Mr. B. Dow: If the Honourable ::\lember will read part (c) of the 
question, he will find it is asked there ~  Government are aware of 
the fears of certain cultivators. I.stated that Government had seen this 
suggestion made in newspapers. I do not understand what is the object 
·of his supplementary question. 

JIr. Jlanu Sabed&r: My question is, if British interests have pitched 
their demands high in the endeavour for reaching the Indo-British agree-
ment,-I am reading the words in the question. Is it a fact that they 
.have pitched their demands higher than before? 

'JIr. B. Dow: If the Honourable Member is seeking by means of 
:this supplementary question to get me to divulge the details of negotia-
.tions which &re at present going on between His Majesty's Government and 
the Government of India, he will be entirely unsllccessful. . , 

Seth GoviDd Baa: The Honourable Member said that the conditions 
'of the cotton grQwers and tea gr:owers are not the same. Is it because 
~  European interests are .not involved in cotton cultivation to the seme 
·extent as in tea cultivation? 

lIr. B. Dow: Xo, Sir, one of the main differences is in one case there 
is an international agreement regulating the marketing of tea, but I know 
-<If no such international agreement regulating cotton cultivation. 

,EXTENSIONS GIVEN TO Sm BRYOE BURT AND COLONEL Sm. ABmu. ~ 

740. *8aIdIr SiM SiDgh: (a) Will the SeCl'etary for Education, Health 
'.Bnd Lands be pleased to state whether it is a fact that Sir Bryce Burt 
and Colonel Sir Arthur Olver were recruited on a contract service system? 
If so, when did their period of origina-l contract come to an end? 
(b) Is it a fact that these officers have been given extensions in their 

:services? If so, how many times and for what period each time? '.' 

(c) What are their present ages, respectively, and when are they ~  

·,to retire? 

Sir Girja Sha.nka.r Baipai: (a) Sir Arthur Olver ~  on Con-
tract; his original contract expired on the 17th April, 1983. Sir Bryce 
'Burt was appointed from the Indian Agricultural Service as Agricultural 
Expert to the Imperial Council of Agricultural Research. His-first term 
4l! service in that post expired on the 19th July. 1934. 
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(b) ilnd (C). A statement is laid on the table of the House. 

Stattmellt showing the numbe7' and period of /lkteMim", of Ser11iee gnmtetl to Sir 
Bryce Burt and 8ir ..4rthUl· Olver, their age a7ld the dateR 011 which. they art 
likely to retire. 

Number 
:Same of offioer. of Period of extensions. Age. Likely date of 1"8-

extensions tirement. 

Sir Bryoe Burt 3 One year, 8 months 57 31at March 1939 .. 
and 3 YeaN-. 

Sir Arthur Olver 3 2 years, four months 62 17th August 1938 .. 
and 3 years. 

S&rdar Sut Singh: May I know, Sir. how many times were their 
contracts of service renewed? 

Sir Girja Shankar .ajpai: J think, Sir, twice in eaeh case. 

Sardar Sant Singh: T 8 it proposed to rene,,' these contracts again? 

Sir Girja Shankar Bajpai: So far as Sir Arthur Olver is concerned. he 
has taken leave prepamtory to retirement from May next. As regards 
Sir Br,vce Burt. the question has not been considerE!d yet, because his 
present contract does t:J,ot expire until the 31st March, 1939. 

OFFICIATING .AIm..utGEMENTS DURING THE LEAVE OF AGRICULTURAL EXPEBI!'· 
TO THE IMPEBlAL COUNCIL OF AGRICULTURAL RESEARCH. 

746. *S&rci&r 'SutSblgh: (a) Will the Secretary f,pr Education, Health 
and Lands be pleased to state if it is a fact that Wctor Burns, Agricul-
tural Expert to the Imperial Council of Agricultural Research, is going on 
leave? If so, what ammgements are contemplated for officiating in hiB 
place? 

(b) Is it a fact that the claim of a senior Indian is proposed to be 
overlooked in favour of a European? 

Sir Glrja Sh&Dkar B&jpai: (a) Yes, Arrangements for filling the tem-
eorary vacancy are under consideration. 

(b) The claims of every eligible officer will be carefully considered. 

Sardar Sant Singh: Is it a fact that the senior-most officer is an 
Indian? 

Sir Girja Sh&Dkar Bajpai: I do not think that that is so. 

S&rdar Sant Singh: Mav I know the names of the senior offic.ers whose 
cla.ims are being considered at the present moment? 

Sir Girja Shankar Bajpai: I am afraid I ccannot give any information· 
while the matter is in the consideration stage. 
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KU8LDIS AND NON-M17SLDIS IN TlIB HlIADQU.&BTBBS OJ'FIOB OJ' mE 

SURVBY OJ' Ilmu. 

747. *K,_II" Zafar Ali 1Dum.: Will the Secretary for Education, 
.Health and Lands please lay on the t80ble a statement showing the num· 
ber of Muslims and non-Muslims in the various grades of service at the 
Headquarters of the office of the Survey of India? 

Sir Qtria Sbanw Bajpai: A statement is laid on lhe t&ble. 

81t11MMnt Bhowing tM ~  oj MwZif1l8 and Non·Mwlims if! 'h, 'l:af"iotl8 grade8 oj servtce 
at tAe B wdquarters OJlicu oj the Survey oj 1 tldw. 

Grades of service, etc. 

1. Claaa I 

.:.' ~  officers in General Central Service Class ~ I 
and Class II. 

4. Upper Subordinate service 

..'i. Ministerial Establishment 

-e. Other Subordiuate Establishments (8.g. Lower Sub-
ordinate ervice, teehnical, workshop, etc.). 

Total 

Muslims. 

Nil. 

Nil. 

Nil. 

1 

17 

210 

228 

N on·Muslima. 

6 

6 

8 

6 

113 

504 

)[auln Kubammad, Abdul Ghani: Will the Honourable Member kindly 
read the statement? ' 

Sir Glrla Shankar ~ The statement is a long one, but I should 
be quite prep&red, later on, to answer any questions after my Honourable 
iriend has read the statement. 

POSTS OF THE REGISTRAR AND HEAD ASSISTANT OF THE SURVEY OF Ilmu. 

748. • .. ulaDa Zalar Ali Khan: (8) Will the Secretary for Education, 
Health and Lands please state whether the posts of the Registrar, ~ 

'0£ India and of the Head Assistant were ever held by Muslims? 

(b) If not, were any steps ever taken to have these posts filled up by 
duly qualified Muslims? 

Sir Girja.Shankar Bajpai: (a) The post of Hegistrar, Survey of Indi&, 
bas never been held by a Muslim. That of the Head Assistant, Geodetic 
Branch Office, was held bv a Muslim who retired in 1931. Two other 
posts, corresponding to thai of the Head Assistant, "iz., those of the Head 
Clerk, Southern Circle Office and the Head Clerk, Eastern Circle Office, 
have been held ~  Muslims, the former until it was abolished in 1982, 
:and the latter to the present day. 

(b) Does not arise. 



STARRED QUBSTIONS AND ANSWBRS. 1&79 
\. 

RATIO FIXBD FOB MUSLIMS IN THE SUBVBY OF INDIA. 

749· Jlaula.na Zalar Ali nil: Has the Secretary for Edutlation, Health 
and Lands fixed any ratio of Muslims for appointment to the various 
services in the Department of the Survey of India? 

Sir Girja Shankar Balpai: The rules promulgated in the Government 
of India, Home Department, Resolution No. F.-14/17-B./33, dated the 
4th July, 1934, apply to the various services in the Survey of India 
Department. 

llaulaDa Zalar Ali lthan: How many pupil draftsmen were admitted 
to the Surveyor General·s Office, Calcutta, and how many of them were 
Muslims? By pupil draftsmen I mean apprentices admitted to the Sur-
veyor General's Office, Calcutta, to be taught draftsmanship? 

Sir Girla Shankar Bajpal: I think my Honourable friend will have to 
give me notice of that question because it is one of detail. 

JIr. Jlanu Subeciar: Will the Honourable Member say why all ques-
tions with regard to Delhi, including this one, of which notice has been 
given-the reply to the same is the same monotonous reply that informa-
tion has been called for, when Delhi is so very near? Is it not possible 
to gct the information on the 'phone or by some other means? 

Sir Girja Shankar Bajpai: I think my Honourable friend will. forgive, 
me if I can not relieve the monotony of the replies by furnishing informa-
tion which I do not possess. 

PRoPOSBD ACQUISITION OF CBBTAlN PLOTS NEAR SUBZI MANnI BY THE DELHI 

IMPROVEMENT TRUST. 

750. *Dr. Sir Ziauddin .Ahmad: (a) Will the Secretary for Education, 
Health and Lands please state if Government are aware of the fact that 
the Delhi Improvement Trust has issued notices to the owners of plots of 
land in Baghichi Barhalwali (Pul Andhamughal) near Subzi Mandi 
station, Delhi, with the intent to acquu-e those plots? 

(b) If the reply to part (a) above be in the affirnH.ttive, will Govern-
~  please state for what specific public purpose the Trust intends to 
acq \lire this property? 

(c) If it is not required for any public purpose, why has the Trust 
considered it necessary to acquire the property 'in contravention of section 
{i of the Land Acquisition Act? 

(d) Is it a fact that the Trust has of late issued many similar notices to 
the owners of land situated in different parts of the Delhi city (e.g., 
-owners of plots in Galairi Bagh, Subzti Mandi) w:th intent to acquire the 
property for not any public purpose but with a view to selling it by 
auction at some later date and to reap profit thereby? If so, why? 

Sir Girja Shankar BaJpai: (a) to (d). Information ha.s been called 
'for and will be furnished to the Honse in due course. 
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SUNDAY PlIlI8 FuND AT MuoR POJrl'S OF n.DU. 

751. -Mr. B .•• loahl: (a) Will the (ilommerce Secretary be pleased 
.to state the amount of annual reserve accumulated in the -Sunday Fees 
Fund at the various major ports of India during the last five years? 

(b) Will he state in what manner the amount collected in the Fund is 
being utilised? 

(c) Will he also state whether the unexpended balance of these reserves 
is brought forward from year to year and whether any credit for interest 
is given to these reserves? 

1Ir. 11. 'Dow: With your permi88ion, Sir, Isftall answer questioDS Nos. 
'_51 and 752 together. 

The questions should have been addressed to the Honourable the 
Finance ~  

SUNDAY FEES FUND AT MAJOR POB1'S OF INDIA. 

~  *JIr. N. II. loshi: (a) ~  the ~  for Commerce be 
pleased to state whether the proceeds of the Sunday Fees Fund are utilised 
lor the benefit and welfare of Indian seamen and, if so, how? 

(b) Will he be pleased to state the amount spent for the benefit of 
European seamen and Indian seamen, respectively, from the proceeds of 
this Fund? 

GRANT GIVEN AND ADMISSION OJ!' INDUNS TO TIlE M.uaN:a: CLUB, OALCUTTA. 

753. *lIr. N. II. loshi: (a) Will the Secretary for Commerce be 
pleased to state whether the Marine Club of Calcutta 'is receiving any 
grant, ~  or indirectly, through the Seamen's Welfare Association 
from Government? 

(b) Will he be pleased to state whether Indian officers are allowed 
admission to the Marine Olub l,\f Calcutta? 

lIr .•. Dow: (a) and (b). The reply to both parts of the question is in 
the affirmative. 

EuGIBILITY OF CERTAIN STAFF IN THE ELECTRICITY DIvISION OF TIlE CENTRAL 
PuBLIC WORKS DEPABTMENT FOR THE BENEFIT 01" PROVIDENT Fmm. 

:754. *Bhai Parma Nand: \Vill the Labour Secretary please lay on the 
table a list showing the names of the members of the work charge estab-
lishment (wiremen and Assistant) employed in the service prior to 1929, 
in the Electricity Division of the Central Public Works Department, New 
Delhi. and state if they are allowed the benefit of Provident Fund? 

lIIr. A. G. ~  As all the staff, with the exception of nine men, were 
employed OT, a daily paid hasis, I regret that no record is now available 
in the Electrical Division of the names of the work-charged establishment 
employed prior to 11'129. Work-charged staff in the Central Public Works 
Department are not entitled to contribute to any Provident Fund. 

tFor answer to this question. Bte ~  to question No. 751. 

:l:Anawer to this ~  laid on the table, the questioner being absent. 



STARRED QUESTIONS AND ANSWBB8. 1881 
\. 

~ DUTIBS AND FUNOTIONS 01' THE EooNOMIO ADVISD. 

755. *1Ir. Kohan La! Smena: (a) Will the Commerce Secretary be 
pleased to state the duties and functions of the Economic Adviser? 

(b) What departments have been placed under him? 

(c) For what period has the incumbent been appointed, and are any 
steps oeing taken to get an Indian trained to take his place at the end of 
the term of the contract? 

Mr. B. Dow: (a) The Honourable Member is referred ,to ~ reply given 
by me to Mr. T. S. Avinashilingam Chettiar's starred question No. 672 
on the 7th March, 1938. 

(b) The Statistical Hesearch Branch at the headquarters of the Gov-
ernment of India arid the Commercial InteUigence and Statistics Depart-
ment in Calcutta. 

(c) The present incumbent has been appointed for five years, and it 
would obviously be premature to consider yet the question of his successor 
if any. G0vernment, however, attach considerable importance kJ Dr. 
Greg9l'y's services being availed of fo, the further training of youug Indian 
economists of ability, and a scheme for assuring this will shortly be made 
. public. • . 

WIDENING OJ!' THE 8PHEBB OJ!' ACTIVIT!: AND FUNOTIONS 01' THE AGBNT 01' '!'JIll: 
GoVERNMENT OJ!' llmlA IN CBYLON. 

756. *1Ir. B. A.. Sathar B. ES8&k: (a) Will the Secretary for Education, 
. Health and Lands be pleased to state whether Government received any 
representation early in 1937 from the Ceylon Indian League, Colombo, in 
regard to the ~  of the sphere of activity and functions of the Agent 
of the Government of India in Ceylon? 

.' (b) Do Government propose to put into immediate effect the suggea-
tions outlined therein? 

(c) Will Government be pleased to state whether they intend reorgan-
ising the Indian Agency in Ceylon so as to meet the changed requirements 
demanded by the pclitical and economic conflict confronting the Indian 
settlers there? 

, (d) Are Go,:ernment aware of the fact ~~  the Agent of the ~
ment of India 10 Cevlon has no proper faClhtles to secure collaboration 
with the non-official" Indian opinion? If so, do Government propose to 
instruct the Agent to secure such co-operation? 

(e) Is it a fact that Ceylon has t.he largest number of Indian settlers of 
all the British Colonies? 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) and (c). The attention of the Honourable Member is inVited to 

the supplementary questions and answers to the short notice question 
asked by Mr. F. E. James in this House on the 15th Mareh, 1987. 

(d) The reply to the first part of the question is in the negative. The 
~  ~ not arise. 

(e) Yes. 
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DmtIAL 01' ~  TO ·b»LUT SBftLIIBS UNDK& TIBI VILLMlB CoJlll1JlQTIJlS 
ORDINANCE OF CEYLON. 

757 ..... B. • .A. s&uau II. J:1II&k: Will the Secretary for Education, 
Health and Lands be pleased to state whether consequent upon the .pas-
sing of the Village Communities' Ordinance in the State Couned of 
Ceylon, -denying franchise to the Indian estate labourers, Government 
hli'Ve taken any action to redress this injustice agSlinst the Indian settlers 
there and if so, what is it? 

8ir G'Irj&'ShaDka.t Bajpai: As the House has already been iniofined, 
-the GOVe'n1Mertt of India have stopped recruited  assisted emigration ~ 

Ceylon. 

STATEMENTS LAID ON THE TABLE. 

Information promi.ed in reply to BtaTTed queBtion No. 266 a.ked bll Mr. 
,Sri PrakaBa on the 15th February, 1988. 

DEATH OF STA'l'E PJUBONBR8 CONFINED UNDBR Rl:GUIA'lIOl' III OJ' 18at8. 
SaNar Muhammad YUDUlI Khan, the other of the two BtatePriIon8l'll IIHIIdiiIlllld 

ill my pi'eviuaa reply, died of Caueer. 

1n/ormation. promi.ed in reply to .taTTed que.tion No. 289 4.ked by Mr. 
.  . Sham LOl on. tfle 18th FBb 1'U4ry , lfJ88. 

ADVJ:SABILITY OF DELETING SECTION 239 OF THE CANTONMENTS ACT. 

~ Y-Os, one. 

(b)Eor .\oUing the theft of Becret papers His aprlUl waa Irejected Iv' .the Local 
.Government under section ~  

(c) Doe. not arise. 

11J.fdI"trltttiOn pt'Ofnia-ed m. Teply to staTTed qu6tBtion No. BPS tlflkrIB' bll Mr. 
Abdul Qaiyum on the 15th February, I1f3tf. 

'REFuSAL OF A PASSPORT FOR KABUL TO ONE RitUAl( BnttiH. 

~  ~ . Singh applied for a pass to Ka1lul in October. 

(b) Yel. in November. 

(c) ~  understand that H.rnam Singh was married in Kabul, but it i. 
net ·b&wa wlere hi. wife: is At" preaent or whether he baa '.-y ·lIIdIeralathlea in 
"Ki6al ... 

. (It) Yes, lieaUlleof his oonnectioll8 with au agent of a foreign .po.wer in KaInd. 

In/of'mlltion. prom.i.ed in reply to staTTed questionB No •. 639 to 642 aeked 
by Mr. Badri Dutt Pande on the 4th Maroh, 19'118. . 

SuPPLY OF GHEE FOR INDIAN TROOPS. 

Starred QUllstion No.. 69.9;-(a) The average annnal requirelDelll; ofghee for ~  to 
iTOOpi 'ill .2,4(1) t.omi and tbe -total expenditure under Ra. 28 lEba. 
. (b) ~  is effected throngh an agency on commuaion _it. 
(c) 'l'Iie 'present system of obtaining ghee through a purcbaaingageat datee· ,,_ 

the 1st November, 1925. 
, .. : 'Briely; ~~  arid conditions are as follows: 

(i) The statUi of the firm acting as the pnrchaiing agent "",-a-,,;, 'Government 
is that of au agent to hi, principal. 



TM ~ ~ ilI!tween ~  agent au.d ~ dllll,lBra. ~ ~  whom 
. 'the" agent has arrangements for discharging his agency-obligations are .. 
between two principals and do not concern ~ ~  ~~  
deals with the agent alone. 

(ii) The agent acts within the limits of a.uthority delegated to ~  ~ p1'ql'i-
sions of the agency agreement. 

(iii) Purchaaes are made by the agent from day ~ day ~  prt;va.iling ~  rates. 
The Director of UontractalAl's .down.the price hmlts Within which the agent 
is to make purchases. 

(i.) The agent i. responsible for quality of gbee aupplied until'ulwi .,.. c1elDered 
to the Government Ghee Heating Centre at ~  ~  ~~~  
after heating and cleaning under 'Government Superv18lon and passing 
analytical tests carried out by the GjJ.ee. ~  ~~ ~ ~ ~ ~ ~  ~  
to ,he Centre and controlled by the military medical'lfUttiorit-." .', 

(v) Rejected gbee is taken back by the agent who refunds ~ ClOst to {J;Qvem-
ment. - , ' 

(vi) Tb!! 8rosa cost (including overhea!is) of supply is borne ~  ~ the 
agent is remunerated for his services by a commission on the' act.il.al' ~ 
of ghee finally accepted from him as outlined under (iv) above. 'the grosB 
CORt. "f lthpp cnnsist'R of : 

l. Value 01 ghee : At actual prices paid. 
2. U"erAead,: (i) Mandi cAarge, (i.e., charges ineurred in.buyillg ~  Jrom 

the time of purchase of ghee upto delivery f.o.r. market railway station). ' 

(ii) Finqncing charge. (i.e., eharglll! for provision of. fonda ~  tlae .. ~ for 
purchase .and despatch of ghee to the GIj.ee ~  Centre, 4gl;"a, ~  
payment IS made by Government to the Agent). . 

(iii) E.tabli,/rme.nt and continoencieR : (i.e., the cost of establishment and contino 
gencies employed by the agent on GoverllJlleDt-accouiit, i.I!-.the. ~~ and 
other centres for purchase and supply of ghee). . . - " 

(iv) Agent'. Remuneration: All these overhead charges are paid by Govel"Dment 
to the agent at flat rates on the actual weight of fimilly accepied gbee. The 
flat rates of items (i) to (iii) are based on past actuals . 

. ~ ~  Ti", : SiJpplied. ~  Gmrerl-lIllt'ut at ~~  ~  

4. Rail Freight: At actuali. 

(vii) The agent's accounts and books concerning the agen.:y busineu are regularly 
~  by the .Military Accounts Depart,nent. .. " 

(viii) Adequate safeguards including a 8ubl!tantial security depo8it are provided to 
cov., the agent's default. .' , 

No finn has held a monopoly of the agency from its commencement to date. 

\ ' (d) .Ten,duB were called for ill ~  lS.27 and in April, ~  

COMPLAINTS AGAINST AGENTS SUPPLYING GHEE TO THE ARMY. 

~  Qw.8tion No. 6,#0--(0.) Yes, The agent's books. Are subjected, t:o ~  
audit. 

(b) No. They are 80 fixed as to cover actual payments to be made by the agents. 

(c) No, it has not been found t-o he financially advantageous to Govermneut to exercise 
the option to pay at actuals those charges wlticl/-are at ~  at ~ rates. 

COMPLAINTS AGAINST AGENTS SUPPLYING GRBB '1'0 TID hKY.' 

8tarred Question No. ~  as mentioned in this ~  ~ received. 
They were investigated ~  found to be baseless, aDd, tht'refore, it W.II not nece8Sary to 
take aDy furt.ber action. • 

.2 
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COKPLAINTS AGAINST AGENTS SUPPLYING GHO TO THE ARMY, 

8ta1Ted Quutitm No. 6-11.-(a) Yes. 
(bl On inveatigation the allegation was found to be wrong. No further action was, 

theieiore, necelll&l'1' 
(c) Yell, but on investigation this allegation too was found to be baseless. 

Kr. PresIdent' (The Honourable Sir Abdur Rahim): Order, order. I 
have to inform the Assembly . . . . 

Kr. JIaIlu SubeQ.r (Indian Merchants' Chamber and Bureau: Indian 
Commerce): Sir, there is a short notice question and the Honourable the 
Commerce Secretary has agreed to answer it. 

Kr. President (The Honourable Sir Abdur Rahim): I do not know any-
thing about it. 

Kr. Kaau Subed.&r: It was duly handed in at the office and I saw the 
Assistant Secretary, and the Honourable the Commerce Secretary was 
ready to answer it. 

Kr. Presl.deIlt (The Honourable Sir Abdur Rahim): The Commerce 
Secretary may be ready to answer it, but I have not received it and do 
noi know whether it is in order. 

Some Honourable Kembers: (To Mr. Manu Subedar) Ask it 
tomorrow. 

EI.ECTION OF MEMBERS TO THE STANDING COMMITTEE ON 
EMIGRATION. 

JIr. President (The Honourable Sir Abdur Rahim): I have to inform the 
Assembly that upto 12 noon on Monday, the 7th March, 1938, the. time 
fixed for receiving nominations for the Standing Committee on Emigration, 
eleven candidates were nominated, since when the candidature of three 
Members has been withdrawn. As the number of candidates is now equal 
to the number of vacancies, I declare the following non-official Members to 
be duly elected to serve on the Standing Committee on Emigration, 
namely: 

1. Mr. M. Ghiasuddin; 
2. Major Nawab Sir Ahmad Nawaz Khan; 
S. Mr. F. E. James; 
4. Mr. N. M. Joshi; 
5. Mr. 'C. N. Muthuranga Mudaliar; 
6. Mr. Mohan La! Saksena; 
7. Mr. Ram Naraysn Singh; and 
8. Mr. Muhammad Nauman. 



THE TRADE DISPUTES (AMENDMENT) ;SILL., 

PRESENTATION OJ' THE REPORT OJ' THB SBLBCT COJDDTTBB. 

1Ir. A. G. 0109 (Labour Secretary): Sir, I beg to Fesent the Report of 
the Select Committee on the Bill further to amend the Trade Disputes Act, 
1929, for certain purposes. 

THE CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL. 

PRESENTATION OF THE REPORT OF THE SELECT CoJOlITTEB. 

1Ir. B. Das (Orissa Division: Non-Muhammadan): ~  I beg to present 
the Report of the Select Committee on the Bill to amend the Child Marriage 
Restraint Act, 1929. ' 

THE INDIAN FINANCE BILL. 

1Ir. President (The Honourable Sir Abdur Rahim): I have received the 
following Message from His Excellency the Viceroy and Governor General: 
"Whereaa by its vote of the 9th March, 1938, the Legilliatit:e Allllembly htu refused 

to take into conllideration a Bill entitled a Bin to fi:i: tAe duty on salt manufactured 
in, or imported by land into, certain partB of British India, to fi:i: mazimum rates 01 
postage under the In,dian P!JBt Office Act, 1898, and to fi:i: rate. 01 i,!come-tiu: and 
nlper-tlU: ; 

NOW THEREFORE, I, Victor Alexander JOA11, Marque" of LinlithgO'W, in 
purllUlJ1lCe. of tAe proviBi01lll of sub-section (1) of section 67B of tlle Government of 
India Act, aB lIet out in tAe NintA ScAedule to tAe Government of india Act, 1986, 
do recommend to the Legi,lative Assembly that it do 'Pf#' tAe Bill i* tAe form hereto 
(/nne:r:ed_ 

(Sd.) ~  

NEW DBLRI; Viceroy and Governor General." 

The 9tA March, 1938. 

The Honourable Sir .T&m8S Grigg (Finance Member): May I now move 
for leave to introduce the Bill in the fonn recommendeci? 

\. 1Ir. President (The Honourable Sir Abdur Ra.him): Yes. 

TIle Honourable SIr .T&mes Grigg: Sir, I move that leave be given to 
introdooe a Bill to fix the duty on salt manufactured in, or imported by 
land into. certain parts of British India, to fix max:'mum rates of postage 
under the Indian Post Office Act, 1898, and to fix rates of income-tax and 
super-tax, in the form recommended by the Governor General. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a BiIl to fix the duty on .. It manufactured 
in, or imported by land into. certain parts of British India, to fix maximum ratea 
of postage, under the Indian Post Office Act. 1898, and to fb: rates of income-tal[ anti 
luper-tax, in the form recommended by the Governor G'eneral." 

.  ( 1685 ) 



LBOlguTIVB ASSEMBLY. 

The A.saembly divicW: 

Abdul Hamid, Khan Bahadur Sir. 
Ahmad Na_.KiIaan. MaiOI' Nawab .8ir. 
AikmaD, Mr. A. 
Ayyar. Mr. N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. Q. V. 
Boyle, Mr. J. D. 
BUBS, Mr. L. C. 
Chanda, Mr. A. X. 
Chapman.Mortimer, Mr. T. 
Clow, Mr. A. G. 
Conran·Smnh Mr. E. 
erm. The Hononurable Sir Henry. 
Dalal, Dr. R. D. 
D-rPllt Singh, Sardar Babaclur Captain. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Fazl·i·Haq Piracha, Khan Bahadur 

Shaikh. 
Fazl·i.Dahi. Khan Sahib Shaikh. 
Ghulam' Muhammad. Mr. 
GriftithB, Mr. P. J.' 
Grigg, The Honourable Sir .Tamea. 
HigJlet. Mr. 3. C. 
Jamaa, Mr. F. E. 

Jawahal' Bingh, Sard.r B.,ba4ur ~  
Sir. 

~  .Muntld, ~ ~ 
Kushalpal ~  Raja &had ..... 
Lloyd, Mr. A. H. 
Mackeown, Mr. J. A. 
Matthews, Mr. V. G. 
Mehr Shah, Nawab Sahibzada Bir Bayad 
Mulwnmad. 

Menon, Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C .. C. 
Rahman, Lieut.·Col. M. A. 
Row, Mr. K. Sanjiva. 
Scott, Ml-. 3. Ramaay. 
Sen. Rai Bahadur N. C. 
Shattock, Mr. J. S. H. 
Sher Muhammad Khan, Captain Bardar 
Bir. 

Sivaraj. Rao Sahib N. 
Slade, Mr. 1\1. 
Spence, Mr. G. H. 
Stewart. The Honourahle Sir TblHPaa. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 

NOE8-68. 

Abdoola Haroon, Seth Haji Bir. 
Abdul Gilani; Maulvi Muhammad. 
Abdul Qaiyum, Mr. 
Abdul Wajid. Maul vi. 
Aney, Mr. M. S. 
Alaf Ali, Mr. M' 
Ayyanpr. Mr. M. A .. ~  

Azhar Ali, Mr Mubammad. 
Bajoria, Babu Baijnath. 
Banerjea, Dr. P. N. 
Bhagavan Das, Dr. 
Bhagchand Boni, Rai Bahadur Seth. 
Bhutto Mr. Nabi Baksh IUahi Baksh. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
C1iettiar, Mr. T. B. Avinashilinp:am. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
nas, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
. De88i,Kr. Bhalabhai J. 
Dealunukh, Dr. G. V. 
Desbmukh, Mr. Govind V. 
Easak Sait, Mr. 11. A. Bathsr H. 

~  Mr. N. V. 
GhiaBuddin. lIr. M. 
Ghulam Bhik Nairang. Syed. 
Govind Du. Seth. 
Gupta, Mr. ·K. 8. 
HanB Baj, Raizada. 
Jedhe.1tfr. K. 'M. 
J'tIhangir, Sir Co_ji. 

The motion was nep.tivect 

I Jogendra Singh, Sirdar. Joshi. Mr. N. M. 
Kailaah Behari Lal, Babu. 
Lalchand Navalrai. Mr. 

l Malaviya, Paadit :Kriabaa KAU. Mangal BiD.jth, Sardar. 
Misra, Pandit ShambhuDaval. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qazi. 
Murtuza Sahib Bahadur. Maulvi Syed. 
Paliwal, Pandit Sri Krishna Dutta. 
Raghubir Narayan Singh, ~  
Ramayan Prasad, Mr. 
Ranga. Prof. N. G. 
Rao, Mr. Thirumala. 
BakseD8, Mr. Mohan Lal. 
Sant Singh, Sardar. . 
Santhanam, Mr. K. 
Satyamurti, Mr. S. 
Sham LalMr. 
Rhaukat Ali, Maulana. 
SheodaBs Daga, Seth. 
·8iddique Ali KhaD. IhaaSalRb'Nawab . 
Sikandar AI: Choudhary, Maulvi. 
Sinlth, Mr. Ga.uri Shankar. 
S!nlth. Mr. Ram Naraya,n. 
Smha. Mr. Satya Naraysn. 
80m Mr. Surv.:raK1IDIar. 
Sri Prakasa, Mr. 
Suhedar, Mr. Manu. 
Umar Alv Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan. Sir ~  
ZaJar Ali Khan, ~~  



STATEMEN'l' OF BUSINESS. 

The Bonoarable Sir .Jam .. Grigg (Finance Member): Sir, perhaps I 
might be allowed to make a comparatively non-controversial announcement 
as to business on Thursday and Friday next week. The first item will be 
the Trade Disputes (Amendment) Bill in connection with which the report 
of the Select Committee has been presented today and the second item will 
be the Hindu Women's Rights to Property (Amendment) Bill. 

The Assembly then adjourned till Eleven of the Clock On Thursday, the 
17th March, 1938. 

( 1687 ) 
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